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To,

E-Filing/E-mail
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sub: Response on behalf of U.P. Pollution Control Board in compliance of the order
dated 03-07-2024 passed by Hon’ble National Green Tribunal, New Delhi in
Original Application No. 94 of 2024 Jagat Singh Vs State of Uttar Pradesh & Ors.

Sir,

That in compliance of the order dated 03-07-2024 passed by the Hon’ble National
Green Tribunal, New Delhi in Original Application No. 94 of 2024 Jagat Singh Vs State
of Uttar Pradesh & Ors, please find enclosed herewith response on behalf of U.P.
Pollution Control Board. It is kindly requested that the same may be placed before the

Hon’ble Tribunal for consideration and necessary directions.

Yours Sincerely
=

(Utsav Sharma)
Regional Officer

Copy to:
1. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/ NGT, New Delhi for perusal
and necessary action please.
2. Chief Environmental Officer (Circle-1), U.P. Pollution Control Board, Lucknow for
information.
3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

/

Regional Officer

& wrafed @ §-12/1, WaeR—1, FqS1-201301 B 70 : 0120—4974552
TG : TC-12V, RAA @ve, Tl R, wr@r; 226010
EAP PER LETTRRALL Niw 1 YGRS W w-uppeb.com, e-mail : ronoida@uppcb.in
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 94 OF 2024

’

In the matter of:

Jagat Singh ...Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondent

REPLY ON BEHALF OF U.P. POLLUTION CONTROL BOARD

I, Utsav Sharma, aged about 39 years, S/o. Late Shri Rajiv Sharma,
presently posted as Regional Officer, U.P. Pollution Control Board,

NOIDA do hereby solemnly affirm and declare as under:

1. That in the above-noted capacity, | am well conversant with
the facts and records of the present case and am authorized
to swear the present affidavit on behalf of the Uttar Pradesh

Pollution Control Board.
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// /" Nasreenhaar *\‘ 2. That the above-noted matter came up for hearing on
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7. )r\‘

o MT

Application.

3. That the present case is regarding illegal crushing of stones
and storage of coarse sand at Khasra Nos. 202/2, 374, 376,
783 and 484 in Village Asgarpur, Gautambuddha Nagar and
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at KhasraNos. 1/2 and 2/2 of Village Chak Basantpur in Noida

region.

4. That this Hon’ble Tribunal, vide its order dated 23.04.2024,
while noting that the averments made in the Original
Application raise substantial question relating to
environment, arising out of the implementation of the
enactments specified in Schedule | of the National Green
Tribunal Act, 2010, constituted a Joint Committee of
representatives of Irrigation and Water Resources
Department, Uttar Pradesh, Uttar Pradesh Pollution Control

Board and District Magistrate, Gautam Budh Nagar.

5. That this Hon’ble Tribunal has appointed the UPPCB as the
nodal agency for coordination and compliance in the said

matter for compliance of its order dated 23.04.2024.

6. That in compliance of above-mentioned orders of this

Hon’ble Tribunal, District Magistrate, Gautam Buddha Nagar

constituted a Committee under the Chairmanship of

g Additional District Magistrate (Finance/Revenue) on
09.05.2024 to investigate the concerns raised by the
Applicant and take appropriate action under the provisions

of law.

7. That the site inspection for carrying out the anti-

encroachmentdrive and sealing was done by the committee

PA
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on 24.06.2024. The machinery used for crushing of stones in
said area is mostly mobile in nature and no permanent plant
machinery or labor were found on site at the time of
inspection, but processed material was available in bulk.
Accordingly, the single-entry point used for movement of
heavy vehicles and transportation of material was sealed by
the Committee and was handed over to concerned SHO,
Sector 126 and concerned officer of the revenue
department. Site inspection report, along with findings, is

annexed as Annexure | of the present Reply.

That in view of findings on site, the District Magistrate,
Gautam Buddha Nagar has addressed a letter to Police
Commissioner, Gautam Buddha Nagar, Sub-Divisional
Magistrate, Dadri, Sub-Divisional Magistrate, Sadar, Gautam
Buddha Nagar, District Mining Officer, Gautam Buddha
Nagar, Irrigation Department, New Okhla Industrial
Development Authority and Uttar Pradesh Ground Water
Department, Gautam Buddha Nagar to take necessary action

under the provisions of law.

. That the said site was again visited by the team of U.P.

Pollution Control Board and Mining Department at around
midnight on 27.06.2024. At the time of inspection, Shri
Bhupendra Singh, Sub-inspector was found on duty and the
seal was found intact. No activity was found in the area which

was sealed on 24.06.2024 at the time of inspection.
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10.That in compliance of directions issued by District
Magistrate, Gautam Buddha Nagar, District Mining Officer,
vide his letter dated 09.08.2024 addressed to the District
Magistrate, has informed that survey has been completed in
the said area. As per survey assessment, illegal storage of 412
cubic meter stone dust and 1852 cubic meter sand stone has
been identified on site. Copy of letter dated 09.08.2024 is

annexed as Annexure Il of the present Reply.

11.That the State Board has addressed a letter dated
16.08.2024 to Police Commissioner, Gautam Buddha Nagar
for identifying the defaulters and initiating necessary action
against them as per law. It has also been requested that
details of defaulters be shared with the State Board for
initiating necessary action under the provisions of
environmental laws. Copy of said letter dated 16.08.2024 is

annexed as Annexure lll of the present Reply.

12.That on 16.08.2024, the State Board has also addressed a
letter to Director, U.P. Ground Water Department for
initiating necessary action and imposition of fine against
defaulters as per law. Copy of said letter dated 16.08.2024 is

annexed as Annexure |V of the response.

13.That vide letter dated 16.08.2024, addressed to the Director,
Geology and Mining, Uttar Pradesh, the State Board has also
requested the Director, Geology and Mining, Uttar Pradesh,

for carrying out survey and assessment and initiating

b‘
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necessary action as per law against those engaged in illegal
crushing/mining at said site. Copy of said letter dated

16.08.2024 is annexed as Annexure V of the response.

14.That the State Board, taking note of the names of persons
mentioned in the letter, which has led to the institution of
the present Original Application, has also issued show cause
notices to the said individuals on 17.08.2024, asking them to
show cause as to why environmental compensation to the
tune of Rs. 5000/- per day, for the last five years, should not
be imposed on them for engaging in alleged illegal operation

of stone crushers. Copy of said show cause notice is annexed
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as Annexure VI of the response.

A\ \ / 15.That itis humbly prayed that the present Reply may kindly be
’V) N 4
\“.C\-"t/,:‘é\: Ny taken on record by this Hon’ble Tribunal.
a \/./é7/
& DEPONENT
s o
Sl VERIFICATION:
§3
S ,.SQ’ I, the deponent abovenamed, do hereby verify that the contents
'S}
7NN
a? £ of above reply are true and correct to my knowledge derived from
£¢&
g official record. No part of the same is false and nothing material has
ol 3
5‘(-,,9‘ been concealed therefrom.
Rs;
\c'g)

VERIFIED ON THIS THE19" DAY OF AUGUST, 2024 AT NEW
DELHI.

DEPONENT

HTVFD e
NOTARY DELHI "\DIA)

£
5 2024
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.8 Itis also said in the report dated 28.06.204 that District Magistrate, Gautam Budh Nagar has issued

various directions vide letter dated 24.06.204 to Police Commissioner, Gautam Budh Nagar, Sub Divisional
Mfzgrsrrale, Sadar and Dadri, District Gautam Budh Nagar, Executive Engineer, U.P, Ground Water Department
District Gautam Budh Nagar, District Mining Officer, Gautam Budh Nagar and Executive Engineer, Irrigation
Department, Gautam Budh Nagar. It is also said that in the course of inspection, seven bore-wells were found
operating which have been sealed and electric connections have been disconnected.

9. However, we do not find that any criminal action has been taken against persons engaged in above
illegal activities and no steps have been taken to impose and recover environmental compensation by UPPCB,

though admittedly, illegal activities of mining, stone crushing and extraction of ground water have been found.
10. It is also surprising that none of the respondents 1 to 4, impleaded by Tribunal, to whom notices were

issued, have chosen to submit any reply though it is a serious matter.
11. In these facts and circumstances, we grant three weeks further time to said respondents to file their
reply, failing which, they shall appear in person before this Tribunal on the next date.
— 12. Member Secretary, UPPCB shall also show cause as to why no criminal action has been taken against

TAR y‘ aulter/violators and also no action for imposition environmental compensation has been taken, by submitting a

/\50 ~ . detailed reply by next date....”
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“....8. It is also said in the report dated 28.06.204 that District Magistrate, Gautam Budh Nagar has issued
various directions vide letter dated 24.06.204 to Police Commissioner, Gautam Budh Nagar, Sub Divisional
Magistrate, Sadar and Dadri, District Gautam Budh Nagar, Executive Engineer, U.P, Ground Water Department
District Gautam Budh Nagar, District Mining Officer, Gautam Budh Nagar and Executive Engineer, Irrigation
Department, Gautam Budh Nagar. It is also said that in the course of inspection, seven bore-wells were found
operating which have been sealed and electric connections have been disconnected.

9. However, we do not find that any criminal action has been taken against persons engaged in above
illegal activities and no steps have been taken to impose and recover environmental compensation by UPPCB,
though admittedly, illegal activities of mining, stone crushing and extraction of ground water have been found.

e 10. It is also surprising that none of the respondents 1 to 4, impleaded by Tribunal, to whom notices were
/\/ .6, R | is3ued, have chosen to submit any reply though it is a serious matter.

r.c.(/"//“ e \ 11. In these facts and circumstances, we grant three weeks further time to said respondents to file their
T Rt reply, Yailing which, they shall appear in person before this Tribunal on the next date.
T E‘ \\ 12. Member Secretary, UPPCB shall also show cause as to why no criminal action has been taken against

'.;.f,'.*-defau!t' /violators and also no action for imposition environmental compensation has been taken, by submitting a
(-7 dergiled reply by next date....”
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“....8. It is also said in the report dated 28.06.204 that District Magistrate, Gautam Budh Nagar has issued
various directions vide letter dated 24.06.204 to Police Commissioner, Gautam Budh Nagar, Sub Divisional
Magistrate, Sadar and Dadri, District Gautam Budh Nagar, Executive Engineer, U.P, Ground Water Department
District Gautam Budh Nagar, District Mining Officer, Gautam Budh Nagar and Executive Engineer, Irrigation
Department, Gautam Budh Nagar. It is also said that in the course of inspection, seven bore-wells were Sfound
operating which have been sealed and electric connections have been disconnected.
e 9. However, we do not find that any criminal action has been taken against persons engaged in above
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